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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 915/2024

IN THE MATTER OF;
AMIT KUMAR
...APPLICANT(s)
VERSUS
UNION OF INDIA & ORS.
...RESPONDENT(s)

FURTHER PROGRESS/ STATUS REPORT BY RESPONDENT NO. 4

/“‘7}“;. DISTRICT MAGISTRATE, SHAMLI IN COMPLIANCE OF ORDER

DATED 08.10.2025 PASSED BY THE HON’BLE NATIONAL GREEN

“(gpm
CHAVHAN

ND KvmaR _, aged about Y2 years, S/o Shri Lakshmee Nanayan C‘,\‘w\h‘w\
: 74

R. No. N7¢/20TZ

o
¢ O\ as District Magistrate, Shamli, State of U.P., do hereby most solemnly

state and affirm as under: pg
W

ARVIND K“’““YC’}OMHQ)‘;.
1. That I,

, am fully conversant with the facts of the case and

am competent and authorized to swear the present Affidavit,

o




FA B R K E
2. That in the present matter the Applicant has alleged rampant deforestation

and illegal encroachment by farmers on reserved forest located in L)Kf“

villages i.e. Bibipur Jalalabad, Paoti Khurd, Dabhedi, Bibipur Hatia,

Barnawi, Akbarpur Sunheti and Rataund of Shamli District, Uttar Pradesh.
\

3. That the Hon’ble Tribunal vide order dated 08.10.2025 directed the
Deponent to place on record the Status report/further progress report with
regards to the action taken in pursuance to these notices for removal of

encroachment. The operative paragraph is stated below:

7. The Respondent No. 7 as also the Respondent No. 4 will place

W

“I "v"«-u\AT t

RCveaTe ¥ \the next date of hearing...
DISTH%CT | (UP)

DIRECTIONS ISSUED BY THE HON’BLE TRIBUNAL

4. That for the demarcation of the forest land, the Deponent vide office order
dated 16.05.2025 had constituted a joint team of revenue department and

fo : :
rest department to carry out the inspection and demarcate the forest land

within the timeline provided. 4‘&{
O
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A copy of the office order dated 16.05.202

P
as ANNEXURE-1. ‘é&

That it is submitted before the Hon’ble Tribunal that the demarcation of all

est department and

5 is annexed herewith and marked

526 khasra has been completed by the joint team i.e. for

the revenue department on 30.09.2025. ;b})p

A copy of the demarcation report dated 30.09.2025 is annexed herewith and

marked as ANNEXURE-2. M

6. That the Hon’ble Tribunal vide order dated 08.10.2025 has directed the

Deponent to file the status report/ progress report of the removal of

roachment found on the forest land during the demarcation. ﬁ

At in compliance of the above- mentioned order, the progress made with

regards to the removal of encroachments is as follows: &
L

8. That the forest department in coordination with the revenue department has

identified the total encroachment (temporary and permanent encroachment)

of approximately 24.5913 ha on the forest land. }fb{
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9. That out of the total encroachment, the forest department has identified and
removed 11.4402 ha. of temporary encroachment. With regards to the
permanent encroachment, a total area of 13.1511 hectares of permanent

encroachment has been duly identified on forest land. {‘ v"‘
X\

10.That out of the aforementioned permanent encroached area, encroachment
measuring 1.0646 hectares has already been successfully removed. From
the total encroachment removed, 0.4027 ha of forest land is notified under
section 20, and 0.6619 ha of the forest land is notified under section 4 of the

IFA. A"F

The photographs of the encroachments being removed is annexed herewith

ﬁ\@

d marked as ANNEXURE-3.

Forest Department and the factual position of the same was apprised to the
deponent during the meeting dated 29.12.2025 with the SDM, forest
department and the revenue department. ‘@

¥

A copy of the MOM dated 29.12.2025 is annexed herewith and marked as
ANNEXURE-4. d@
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12.That upon due consideration, during the meeting, timeline for removal
of permanent encroachment from the remaining forest land has bedt! |
fixed by the Denonent and directions to the Forest department, Revenue
Department, af.d Police Department have been issued to carry out the
process of removal of encroachment jointly in accordance with law, to

ensure that the forest land is made encroachment-free. N

“Qﬂ

S. No. Vﬂlag«;o/ciorest Period

01  |Bamavi 15.01.2026 to 17.01.2026 |

02 Akbarpur Sunathati || 20.01.2026 to 22.01.2026 |

03 Bibipur Hatiya || 27.01.2026 t0 29.01.2026 |

04 Dabhedi Buzurg || 01.02.2026 to 03.02.2026 |

05 Bibipur Jalalabad | 07.02.2026 to 09.02.2026 |

06 Pawati Khurd | 13.02.2026 to 14.02.2026 |

lo7 Rataund L 18.02.2026 to 20.02.2026 |

| | AO‘Q

13.That as per the timeline, the forest land is expected to the encroachment free
within 2 months. The timeiine for each village has been decidzd on the basis

of the no. encroachments found in the village. 9\*(\
o)}

14.That the deponent ersures that the joint efforts will be made by the forest

department, revenue department and the police department to ensure that the

J=
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encroachments are removed from the forest land at the earliest while

X

15.Hence, the present affidavit is being filed for the kind consideration and

maintaining the law and order.

1 of this Hon’ble Tribunal.
perusal of this ;/)%@

16.1 state that everything stated above has been stated by me in my official

capacity on and derived from the official records and I state that nothing

“‘f o

......

g ) DEPONENT
2 [ NOTRRV I vcaTE | K /
Coddi N N ~
DISTCT (U P) 3 m&’ of Deponess
L \OEED

VERIFICATION
Verified at _ S, gm! b onthis _ day of 36~) 2

, 2025, that
the contents of the above affidavit from paragraphs 1 to 16 are

believed to be true and correct to the best of my knowledge and belief,

No part of it is false and nothing material has been concealed

4 (.

therefrom.

DEPONENT
@ TV Sananse of Oepontrs
ATTE ﬁaﬂ&'&);\l,
Satya Pal St 1S g()'@ ﬁj 4’? A
Notary/acvocate Q A o IRAT B P P
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ANNEXURE-3

That GPS-enabled photographic evidence, together with newspaper cutting

Latitude
29.49371608°

Local 02:31:28 PM
GMT 09:01:28 AM

sh, India

Barnau, Uttar Prad

Longitude
77.1799603°

Altitude 236 meters
Friday, 05.12.2025

Camera Lite_



.ﬁ » ‘,:, v 08
O Note cam lite

: Address . Akaberpur Sunehti,Uttar Pradesh,India

Latitude :29.48898°
Longitude : 77.159525°

[ Altitude : 237.0 meter
4 Date :12/16/2025 02:44 PM
Accuracy . 1.2 meter
Time zone : GMT+05:30
Note : Captured by Note cam




9% O Note cam lite
“‘ Address : Basera Non Allvvial Uttar Pradesh,India

Latitude : 29.48722666666667°
Longitude : 77.15783666666667°

Altitude : 237.0 meter

Date : 12/16/2025 02:48 PM
Accuracy : 1.4 meter

Time zone : GMT+05:30
Note : Captured by Note cam
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H GPS Map Camera

TRAT, IR TS, R ==

G528+6gp, T, IR WM 247774, IRA
= Lat 29.501805° Long 77.166108°
. HTeER, 23/12/2025 01:54 PM GMT +05:30

4 ; >
i A % S
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) 6PS Map Camera -

3 TR, SR Ve, WRd -
SR, ITR WRRT, IR, SRAY, IR WeRT , W

Lat 29.493727° Long 77180236°
HTdR, 16/12/2025 03:39 PM GMT +05:30
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&) GPS Map Camera

T, IR U, YR =

G526+3wj, ST, IR UeM 247774, 9RA
Lat 29.50081° Long 77.163268°
WTeaR, 23/12/2025 02:27 PM GMT +05:30




Fin

pete Y, &5 § G528+6gp, S¥t, IR U 247774, MR
- r b
__ & ¥ 14t 29501298° Long 77165957°
Google_ ' 4R, 16/12/2025 02:07 PM GMT +05:30

Lo e 1Ny ¥y S vl M) r AFT T . Y 2 E6
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ITHSAT, I HeRT, YR ==
foraer arett TTelt, IR USRI 247776, H¥Rd, UAMH!, IO U 247776, A=A

Lat 29.508318° Long 77.253745°
g4, 10/12/2025 01:11 PM GMT +05:30

m GPS Map Camera

* Rataundh, Uttar Pradesh, India &=

G5jf+m8h, Rataundh, Uttar Pradesh 247773, India
Lat 29.532005° Long 77.173924°
;, Thursday, 11/12/2025 12:39 PM GMT +05:30




Latitude

29.49362683°

Local 02:34:02 PM
GMT 09:04:02 AM

756

Barnau, Uttar Pradesh, India ==

Longitude
77.18016131°

Altitude 236 meters
Friday, 05.12.2025
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) 6PS Map Camera
Il OPsep

ST, TR T, YR -

a1, IR e, IR, SR, IR T2, R
Lat 29.493726° Long 77.180242°
qTefaR, 16/12/2025 03:39 PM GMT +05:30
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GPS Map Camera

TR

ST, IR U, MR -
G528+6gp, I, IR U 247774, WA
Lat 29.50171° Long 77166455°

HilelaR, 16/12/2025 02:16:39 PM GMT
+05:30
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!‘ GPS Map Camera _‘
j §

Rataundh, Uttar Pradesh, India &

G5hf+r5m Rataundh Reserve Forest, Rataundh, Uttar
Pradesh 247773, India

Lat 29.527332° Long 77.172825°

Thursday, 11/12/2025 02:28 PM GMT +05:30

Y, IR USRI, HRd ==
G5jf+7jw, Tdiel, ST UGS 247773, ¥RA
I Lat 29.530211° Long 77176229°
“ gY9dr, 10/12/2025 12:03 PM GMT +05:30

" ERCER I )
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